
NATIONAL COMPANY LAW TRIBUNAL
I{UMBAI BENCH, MUMBAI

c.P No. 1227 I \MAHI I 20 t7

CORAM: Present: SHRI M.K. SHRAWAT
MEMBER (J)

SHRI BHAS(ARA PANTULA MOHAN
MEMBER (J)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPAIIY LAW TRIBUNAL ON 02.I I.2O 17

SECTION OF THE COMPANIES ACT: I & BP Code 2016

S.N NAME DESIGNATION
lrt ?-asg11; cc-a Y .&r Pc-lifrue.c-

After having consultation on Telephone by the Learned Counsel of both the sidesit- is agreed that the RespondenVdebior shait ,"i" it" rl"vri"i'" nr.13,44,.5351.- by Demand Orjft to th-e- Creditor on or before 30.11.2017. Onreceiving the amounr of Rs. 13.,14.s3s/- tt" p",ti"*, ,rj".t.*", io'il,lanor"*both the Petitions by filing With;rawal Memos. -' - -- '- '-- 'v ,rr

The Respondent, if deem fit, is exempted for appearance.

iSIGNA RE

4a"k@
COMMON ORDER

c.p. 1226/I&BC/NCLT/MB/MAH/2017
c.P. L227 I t&BC t NCLT I MB I M AH I 2017

1. The Learned Representatives of both the sides are present.
2 After hearing the Learned Representatives of both the sides and afterconsiderang the contents of the petition it was suggeitea ioir.iiuOfy settfe *,edisputed amount as mentioned in these Two petiti;;;

3.

4

Bhaskara ttntu
sd/-

_sd/-
M.K, Shrawat

Member (Judiciat)

Mohan

to 30.11.2017,

NAME OF THE PARTIES: Next Radio Ltd.

JSM Corporation Pvt.Ltd.

9?e"A
U"bb1

Member (Judicial)
02,LL,20L7.


